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('c) In vhat way will the  scheme 
help to improve economy and  effici
ency?

The  Deooty  Minister  of Homft 
Affairs (Shri Datar):  (a) Vcs-

The scheme envisages the strenff- 
thenim; of both armed and unarmed 
tiranches of Police,  layinjj particular 
-•tress on the Armed Reserve, the com
' munication  sysiem and the fleet  of 
vehicles so that il may become a suiH- 
ciently mobile and eflFlcient force.

(c)  The scheme, when lully imple
mented, would result in efficiency as 
the inadequacy m its strengUi Vvill 
removed and its mobility increased so 
that it caa fully cope with its )x»spon- 
sibilities.  The .scheme would invol.ve 
additional expenditure and is not in
tended  to show any saving,  on the 
present budget; the aspect of economy 
has nowever been taken  fully  into 
consideration in drawing up  me ae« 
tails of the scheme.

Shri M. S. Gurupadaswamy: May I
know, Sir. what  is the total strengtft 
x)f the Delhi Police at present?

Shri Datar: The  total strength of 
the Delhi Police so far as :he c*>n.«- 
ables are concerned is about 9.200.
, There are about 700 lower uHlceis ana 
aoout 40 higher Jltlcers.

Shri M. S. Gurupadaswamy: May I
Ttnow liow long Governmenl will taice 
10 implement the new scheme?

Shri Datar: The first part of the 
scheme has been implemented. Tnerf* 
-are two stages which are being im
plemented gradually,  if possible,  in 
the course ot this year

Shri Radha Raman: May  I  know. 
Sir, what will be the total strength of 
thp police fnrcc after the scheme has 
been (uliy implemented?

Shri Datar: The total strength may 
t>e in the neighbourhood of about 
10,000.

Shri Ferose Gandhi:  As a part of
the scheme, will Government consider 
providing at least clean uniforms to 
the police?

Shri Datar:  We shall consider that
also.

Shri G. P. Sialia: May I kjiow whe
ther the reorganisation includes trans
fer of top-ranking police officers from 
this place to other parts of Uie coun
try in view of the fact that they have 
not efficiently deait with the Jan SJtngh 

at?

Sliri Datar: I repudiate  insinua
tion.  Transfers  are not a part of 
the  reorganisation,  but of routine 
work.

ShH Ml L. Owivedi: May i know if 
in the implementation of this schvtne 
tion with the neighbouring States; we 
receive their officers. Our officers are 
also sent there,  •

Shri DaUir: Yes, we are in co-operff- 
tion with the neighbouring States: 
receive their officeis.  Our officers are 
i.lso sent there.

Shri Radsliah Gupta*  May I know 
the additional amount of money  re
quired for the enforcement of the rjew 
scheme?

Shri Datar: The additional  Q;nount 
would be more thjuj 1 crore and 45 
iakhs of rupees.

Shri M. S. Gurupadaswamy: May 1
know whether in the new scheme ar»y 
consideration nas been given to  th« 
rontroi of traffic in Old Delhi as well as 
New Delhi.

Shri Datar:  That is already being
taken up.  More  attention will  be 
paid to more efficient control.

EXRAfPlION FROM  K«TATW  DuTY

M81,?. Shri M. L. Dwivedi: Will the 
Minister of States be pleased to refer 
to the news item  appearing in  <hc* 
Leader Allahabad,  dated  the  22nd 
February. 1953 and state:

(a) whether any representation hns 
been made by the princes of Saurashtra 
seekinp exemption from the proposed 
Estate Duty;

(b) whether Government have for
mulated any  policy  or  taken  any 
decision on the issue: and

(c) the reply, if any, given by Gov
ernment to the representation?

The Deputy  Minister  of Hiime 
Affairs (Sliri Datar):  (a) Yes.

(b)  and (r).  This matter is still 
under con.?idcration and no reply baa 
been sent.

Shri M. L. Dwivedi:  May I know.
Sir, if in addition to the princ*es from 
Saurashtra  any other princes  have 
been claiming exemption ft*om this 
duty?

Shri Datar:  We are receiving n?-
presentationj from princes in ail perts 
of India.

Shrt M. L. Dwivedi: May I know If 
in addition to ĥe princes anj oiber 
category or class of persons are also
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claiming exemptions and if so who are 
ther?

Shri Datar I have not got the info»̂ 
mation so far as the latter question is 
concerned.

Shri Radba Raman: May I know if 
Government propose to give exemp
tion to this class?

'  •
Shri Ditir: 1 cannot  express  any 

opinion at this stage.  It depends on 
the interpretation of the terms of the 
Estate Duty Bill and whether the /ari- 
ous kinds of property have come un
der the expression property* in  the 
Estate Duty Bill.

Shri T. K. Chandharl: Is it in the
contemplation of Government to  al
low exemptions to princes and other 
privileged persons outside the scope of 
the Bill?

Shri Datar: Naturally not.

C<»MMONWBALTH CONFF.BENCB

*1815. Shrlmati Tarkeahwari Sinha:
(a) Will the Minister of Defence  be 
pleased to state whether it is a fact 
that the Government of India  have 
sent a service delegation to participate 
In the Fourth Commonwealth Defence 
Conference which '.i being  held  in 
London from the 20th April, 1953  to 
9th May, 1953?

(b) If so. how many delegates are 
participating  in the aforesaid  Con
ference?

(c) Who is leading the Indian dele
gation?

(d) What is the nature of the agenda 
that is placed before the Conference?

The  Deputy Minister of Deience 
CShri Satiah ChanHra): (a) Yes.

(b) Six Indian delegates will parti
cipate of whom  two have gone Trom 
India.

(c) Col. N. N. Chopra. Controller of 
Stores Development. Army Headquar
ters.

(d) Among the subjects to he  dis
cussed at the Conference are technical 
and scientific development in the nesign 
and  inspection  of general  Defence 
Stores, equipment and clothing.

Shrimati Tarkesbwari SInha: May I 
know. Sir. how many Commonwep̂*H 
countries  are  participating in  thia 
Conference?

Shvl vSattsh Chandra: All the Com
monwealth raun tries.

Shrlmati Tarkeshwari Sinha: May I
know. Sir. whether the Conference will 
only discuss scientillc  and tecnnica) 
development problems or the question 
of the security of South-East Asia iir 
also going to be considered?

Shri Satish Chandra:  No Jiuestiont
relating to security of South East Asia 
or any other part are to be discussed. 
It is a conference purely for the ex
change ot information on the develop
ment of the equipment, cfothing anc 
stores—stores including  the methods 
of  storing and inspection  of stores., 
etc.

KoH-i-Ncx)H Jewkj.

♦1816. Shri P. L.  Kurecl: Will the 
Minister of Education be pleased  ta 
state:

(a) whether it is a fad that durinit 
the British regime articles of histori
cal importance, art treasures antiques 
and rarities were taken out of India 
by the then Government and sent to 
England;

(b) whether it is a fact that amongst 
the things so sent  is included the 
historical jewel Koh-i-Noor;

(c) whether it is a fact that  the- 
Government of India have arrived at 
some understanding with the British 
Government on the question of thg 
return of the rarities and  antiqued 
mentioned in part (a) above; and

(d) whether Government have in
cluded the famous Koh-i-Noor in the 
liRt of articles which are sought to be 
claimed back from the British Govern
ment?

The Deputy Minister of Natural Re
sources and SclentlBc Reeenreh (Shri 
K. D. Malayiya): (a) Yes.
(b) Yes.

(c) and (d). No, Sir. The matter is 
under consideration.

Shri P. L. Kureel: Do Government
propose to make a representation to 
recover the jewel?

Shri K, D. Malaviya: They are mak
ing all sorts of attempts to ̂ et  as 
much of these articles as possible.

Shri P. L. Kureel: Have Government 
received any representation from any 
scientist in this regard?

Shri K. D. Malaviya: I am not aware 
of any representation having been i*e- 
ceived from any scientist in this re
gard.

t kr«ow

whether  Government  propose to




